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.-Applicant 

I'D.uioii 	Ons... 	........ .... Respoudents 

Order dated: 25.10.2w011 

Cl OR.A."Illl.. 

FlonNe Shn 

Hon"bile Silrl A. K, Patnm& MemberOudil.') 

lleaxd -,'vtr. N.RRoutray, IA., Counsell far the 

applict-ait an.d. Mr. S.K.Cqjlia, Ld. StandhIlig Cotmsell 

appew-lig fm the Respondcnt-R-milIVII.Ays, on wilom a copy 0: 

Ous ().A. has alre-ady been senred, 

By filing the present O.A., the applicwIl '111XI; 

.111ad-c- foDow-Big 

I 
"I) To direct llhcrcspoiident~s lo grant 2"' 

fw-wi.cl-It'll, up-gradiatiOn, w.c.f. 

m S;Cale of Rs. 3(,'150-4590/- mder AC[) 

Scheme by extendm'lig benefit of order 
k 

&-ted 17.05.20 1 URO.0 

11) A~nd pay the diffe-rentiall 
CC'jjUjjUte _d V_ .ClItle 

DCRG, 	 .1 	1011, 

leave satary wad -m-rcar pension I'vit 

mitcrcst," 

'N 	 - 	f 	h L.d. c.ounsel 'or tt c -applicant --submAs that 

Ilids fficNancc., the applicant "ll-as also filed 

rc-presenulion vide Xnnexure," d.atcd 05.04-2011 be-fore 

Rc.-s-,pondent No.4, v6a,ch is slull' pendui.g. 

L 



4. 	'F! avm'g hear d L d - Co unsel for the pxtics, We, at 

thi S stage, without ent-en'ng u- ito the nien't of the cas:~c, deem 

it proper to semd the case before the competent aut.hority to 

Lake a decislon first on the r~pTesentatlon. As agreed to bv 

the Ld. Counsel for the partles, we direct Respondent No. 4 

to consider the representation and p&2,,-~ a reasoned order 

wl)"'hul 60 days ftoni fhe "e, of recelp.l. ofe-opy ofthis order. 1~ 

S. 	 In case, the competent authority finds that the 

claims ofthe applicant are admissible then the same, should 

be released wi'thin another 90 days. 

6 	 With the above observation ~md directl0n, the 

0. A. stands disposed of. 

Send copy of thus order, along with copy of the 

O.A., to Resrxwndent Nos. '21, 3 -md 4 by "Dasti" attlic cost of 

the applicant. Ld. Counsel for the apphcant undertakes to 

deposit the cost of Dash. 

Free c-oples, of thils, order be li,--vided over to the 

Ld. Cotuisel appeanng for the parties. 

MEMBE'R(Judl) 
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